
/ .OPEN COURT

CE NTRAL ADM INISTRAT IVE TR 18UNAL

ALLAHABAD BENCH : ALLAHABAD

C I tIL r~ISC.CO(":TEMPT PET IT ION NO.166 OF 2003

IN
OR IG INAL APPL rcsr ION NO.546 Of 2003

ALLAHABAD THIS THE 21ST JAY OF APRIL,2004

HON'8L;: MAJ GC:N. K.K. SRLIASTAVA,MEr'lBER-A
J:tQ!r..B.!:.E NR • .-8.!. K. 81:i~TNAG.Aa..J.I.EMflER ~J _

Ram Badan Mauryat

son of 5hr i 5 ita Ram Maur/a ,
resident of village and past Yudhishir Patti,
(Ahiraula) Oistr ict-Azamgarh.

•••••••• A~plicant
( By Advocate Shri A.K. Owivedi )

Versus

Kamlesh Chandra,
Post Master General,
Gorakhpur'Region,
Gar akh.cur, •••••••••• Respondent

( BI Advocate Shri R.C. Joshi)

ORDER ..

This contempt petition has been instituted for
wilful dis-obedience of th3 ~rd_r of this Tribunal dated
21.05.2003 passed in O.A. (.)0.546/02. Shri S.rl. flishr;·}
holding brief of Shri R.C. Joshi, counsel for the respondents
submitted that the order of this Tribunal-has been complied
with and as di.rected the> respondent~has decHded the
r apr esentation of the applicant by or der dated 17.09.2003.

2. The learned counsel for tha r85Pondent~submits

~
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that he trieq to serve the copy of the CJ1.annexing therewith

the copy of the order dated 17.09.2003 (Annexure CA-t) by

which the representation of the applicant h~s been decided,
~~~~k"'-'

on the app Li.cant ' s counsel. However, ~ of best efforts

he could not succeed. The learned counse L for the respondents

has filed the CA annexing the order of the respor,dents dated

17.•09.2003 (Annexure CA-1) in the court today. TtlF. same is

taken on record. The learned counsel for the respondents shall

ensure that in case the co~ns~l for the applicant is n~t

availablc)the copy of the CA is sent by registered post.

We have perused th~ or der dated 17.09.20113 ar.o t·le

are satisfied that the order of this Tribunal dated 21.0S.20C3
stands complied with. Therefore, no case of contempt is made
out. The contempt petition is rejected. Notices are

discharged. The applicant may not be satisfied u Lt h the

order of the respondents dated 17.09.2003. If advised, he

may seek legal remedy as per law.

Member-A


